
S
e
e
 

=?
 

co
la
 ee

l 

  

jAB GOVT. GAZ. (EXTRA), APRIL 7, 2015 97 

(CHTR 17, 1937 SAKA) 

    

PART Il 

GOVERNMENT OF PUNJAB 

OEP ARTMENT OF EXCISE AND TAXATION 

(EXCISE AND TAXATION-IT BRANCH) 

NOTIFICATION 

The 6th April, 2015 

GSR 19/P.4.8/2005/Ss.8-E and 70/2015.-In exercise of the 

: -onferted by secs 70 read with section 8-E of the Punjab Value 

og ax Ach 9005 (Punjab Act No. 8 of 2005), and all other powers enabling 

doe 5 pehalf, the Governor of Punjab is pleased to make the following 

we, if) 
: 

pi arty out the purpose of the said Act, namely:- 

ies, © 

q 
RULES 

NO- 

short title and Commencement.- (1)These rules may be called the 

je » Value Added Tax (Incentives for expansion projects) Rules, 2015. 

ey shall come into force on and with effect from the date of their 

ntication ‘nthe Official Gazette. 

uv 
Definitions. In these rules, unless the context otherwise requires,- 

(a) ‘Acts’ means the Punjab Value Added Tax Act, 2005 and the Central 

Sales Tax Act, 1956; 

(b) ‘Agro Industrial and Food Processing Industries’ means units which 

add value to agricultural produce, their intermediates and residues, 

and edible animal products by processing or by improving storability 

or by providing the link from farm to the market or part thereof 

Agro Industry also includes hi-tech agriculture, fish processing, 

honey processing, cold chain infrastructure, steel silos and 

warehouses for food grains; 

(c) ‘agriculture produce means produce of agriculture, horticult
ure, 

agro forestry, floriculture and bio-mass/agro 
produce; 

(d) ‘competent authority means the Chief Executive Officer of the 

Punjab Bureau of Investment Promotion; 

gible for incentives as specified in 

(e) ‘eligible area’ means an area eli 
2013; 

the Fiscal Incentives for Industrial Promotion, 
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a pligibility ' cruilicale means a ¢ erty a 

J) | 
en 

\ uthorlys 
y the COMpetent 

jpjigible period means the MaXimuny pe 
v) 

‘ : 

(! nit ca exhaust the incentive lint vr 

| ; lod during Which ane ligible 
‘inited and jt ) le 

. ‘Lan _ . , . . f 5 ; 

with effect from the date of Approval of th hall commence 
© unit: 

4 

i) ty i} ’ it’ in “hk 
‘ 

4 

I “ans | ui (hi) Lie area eatianoina 
eligible area satisfying the lollowing condit} 

Ons: 

(1) ‘There shall be a minimum 50 % Increase in th - ! Wied ins 

Investment (Original value without denreri.0: le Fixed Capital 
Cpreciation) fi 

with original investment of Rg Wall projects 
100 ere 

Te ; 
° ' 

FEF | eC 

condition that the minimum increase in the Fj Ject to the 
€ Fixed 

Investment would be Rs | Cy Capital 

(2) For projects with original investment above Rs 100 i oe § 100 crore, 
the minimum increase in Fixed Capital Investment shall be 
25% subject to a minimum limit of Rs 50 crore: and | 

(3) Such expansion shall have to be carried out after the cut off 

date of 01.04.2013 meaning thereby that the unit shall make 

the requisite investments only after 01.04.2013 as expansion 

of the existing project; 

() ‘Existing unit' means any other unit which is not availing incentive 

under the Industrial Policy of 2013; 

'Fixed Capital Investment (FC])' shall include the investment of 

building (excluding land), plant and machinery and equipment in 

relation to an industrial unit, including miscellaneous assets, technical 

know-how and other cost components associated with the industrial 

activity as appraised and firmed up by Banks or Financial 

Institutions; 

(k) 'Form' means a Form appended to these rules; 

() ‘Government’ means the Government in the Department of Excise 

and Taxation; 

m cumulative quantum of tax 

(m) ‘Incentive limit’ means the maximu 
oe 

d by an eligible unit during 

f " incentive granted, which can be availe 

an eligible period; 
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(1) LT By 

(elecommunication: 

Information Technolo ud 
(0) | aac Industry Meany infoy 

0) ‘Integrated Steel Plant’ shay mea “N Steel plant in Which final end | 
US Sponge | | slabs ete. and is manufactured Startiy ae Startin 

all the processes Concerning such in 

product is to be sold in retail Sale such 
(y, baloomy, 

8 Irom iron ore oy serap and 
ae anulae typ iad lead 

the plant itself; Cluring are perlormed jy 

‘Integrated Texti (q) Integ Textile Unit' means one th 

| Al CONSIs( process including spinning Ists 
5 

Of composite 
Weay| itt ving or knitting, processing manufacturing of end products like a fabrics, garments, 

(r) Interdepartmental Committee’ mean 
such, by the Government, which sh 

resentative from the Department of Finance Presentatives 

(s) ‘Manufacturing’ means a process b 
transformed into a different and distinct 
value addition of 25% in the y 

lowels, etc,: 

S Committee constituted, 
all comprise re 

Ais 

and 

Y which the material ig 
product with the minimum , alue of the raw material, but does not 

include the process of treating, repairing, resha ping, reconditioning, 
assembling, electroplating, polishing, : blending, Cutting, dyeing, heat 
treatment, wire drawing and conversion of penultimate product 
into final product for the purpose of availing incentives: 

(t) ‘Negative List’ means the list of units and goods specified in 
Annexure-A 

(u) Prescribed authority’ means an Assistant Excise and Taxation 

| Commissioner, incharge of the district; 

(v) ‘tax’ means tax under the Acts, excluding surcharge under the 

Punjab Value Added Act, 2005; 

(w) ‘tax incentive’ means the amount of tax collected and retained by 

the eligible unit but the retention of tax shall be restricted to that 

part of net tax liability accrued under the Acts (after adjusting it 

against input tax credit if any available), in case of the unit availing 
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rive scheme, which 1s adjustable against the incentive limit 
*{1 

‘ "ty “f maf ) } 4 r é ag? 

fie (under the Industrial Policy of 2013, The net tax liability on 
(c | 
at of surcharge accrued under the Punjab Value Added Act, 

 ghall not form the part of tax incentives: 
(02: ; ha 

ofarea means an eligible area notified as such by the Industrial 
"7,0" 

(x) icy ol 2013; and 

pol oe 

({ area’ means an eligible area notified as such by the 

| Policy of 2013. 
Zone 

W) industria 

a (ons for eligibility and entitlement.- These incentives shall 

} “ibe Oe ee 
eo wing conditions." 
ihe (oll? hese ‘ncentives shall not be available to the goods specified in the 

| oe given at Annexure ‘A’. 

a ‘Eligible unit’ in relation to an expansion project subject to 

atlVe ver These incentives shall be admissible to an expansion project, which 

— eligible area and in respect of which an Eligibility Certificate has 

alls d by the competent authority. 

3) The maximum time period and maximum cumulative amount of 

ye available for different kinds of industries and with different amounts of 

- shall be as per the restrictions and tables referred to in the Rule 4. 

in (4) Wany false declaration is given for the purpose of availing incentives 

vif any -acentives are availed for which the unit was not eligible, the amount 

of ‘centives are liable to be recovered from the date of availment of such 

incentives along with interest compounded annually @ 18% per annum. 

(5) Government of India is in the process of introducing a uniform 

Goods and Services Tax (GST) regime throughout the country. In this event 

the benefits related to CST/VAT incentives granted or being availed would be 

suitably modified by the State Government in conformity with the Goods and 

Services Tax regime. 

4, Quantum of Entitlement.- (1) The tax incentives from the liability to 

pay tax under the Acts with regard to group of industries situated in different 

zones shall be available subject to the maximum benefit as per table given 

below. 
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